
DOCUMENT INFORMATION

FILE NAME : Ch_VI_5

VOLUME : VOL-1

CHAPTER : Chapter VI.  Narcotic Drugs and Psychotropic Substances

 

 

 

TITLE : 6.5 International Opium Convention

Geneva, 19 February 1925

and Lake Success, New York, 11 December 1946





 








 





















 









NITED NATIONS NATIONS UN'IES 

Second Opium . Conference . 

CONVENTION, PROTOCOL, FINAL ACT 
Amended by the Protocol 8i~ed at Lake ~UCceS8, 

New York, December 1946 . 

Deuxieme conference 
de i'opium 

, 

CONVENTION, PROTOCOLE, AcrE FINAL 
Amendes par Ie Prolocole signe it Lake Success, 

New-York, Ie 11 decembre 1946 

Note: The text ~dicatef! the amendment!! introduced by 
the Protocol signed at Lake Success, New York, 11 December 1946. 

Note: texte ~uligne inru.que let! mtroc!uits 
Ie Protocole a Lake New-York, Ie n decemhre 

Lake Success, New York 
1947 





[Communique au Conseil 
et aux M embres de la Societe] 

SOCIETE DES NATIONS 

C. 88. lVI. 44. 1925. XI. 
[O.D.C. 106 (3) ; O.D.C. 7 (2) ; 

O.D.C. 130 (1).J 

GWVE, Ie 23 fevrier 1925. 

DElTXIEME CONFERENCE DE L'OPIUM 

CONVENTION 

PBOTOCOLE 

ACTE FINAL 

Signes a Geneve Ie 19 ievrier 1925 

LEAGUE OF NATIONS 

SECOND OPIUM CONFERENCE 

CONVENTION 

PROTOCOL 

FINAL ACT 

Signed at Geneva on February 19th, 1925 





UNITED NATIONS NATIONS UNIES 

. Second Opium Conference 

CONVENTION, PROTOCOL, 

Amended by the Protocol signed at 
New York, 11 December 

ACT 
Success, 

Deuxi'eme conference 
de i'opium 

CONVENTION, PROTOCOLE, ACTE FINAL 

Amendes par Ie Protocole "'''''''.LA'''' a Lake Success, 
New-York, Ie 11 1946 

Note: The underlined text UlwC~atelii 
the Protocol signed at Lake ~11"'J'AruL 

Note: Le texte sooligne '-"'-'-""'u", 

Ie Protoeole signe Ii Lake ~ ... ,""",,_. 

amendment1l introduced by 
11 December 1946. 

amen dements introduits pal' 
Ie 11 dioomhre 1946. 





DEUXIEME CONFERENCE DE I.'OPIUM 
CONVENTION 

Coruidera.nt l'application des dispositions 
de La Haye du 23 janvier 
contractantes a eu des roul­

de la 
1912 

que la contre­
vides par la 

sur une grande 

en sur Ie commerce inter-
national un "",VJ.!U',,,JC; et une surveillance plus 
etroit5 que ceux dans Iadite Convention; 

de 
designe 

de nouvelles mesures en 
par ladite Convention 

renforcer ses dispositiOWl; 

cette reduction et ce contrale 
de toute8 les Parties 

eet effort humanitaire recevra 
u.LIiI!l.Ul.Ill\,; des pays interesses: 

Parties contractantes ont decide 
Convention a cet dIet et ant 
pleni potentiaires; 

[SuivenS les nom.! des Chell' d'Etats et de leurs 
pUnipotentiaires.] 

\"V'UU1U.U,UI.j""; leurs pleins pou­
forme, sont conve­

dJsPOSl1tl(Jns suivan tes : 

.Article ler. 

Convention, les Parties 
contractantes conviennent d'accepter les defini­
tions 

Opium brut. - Par "opium brut", on entend 
Ie sue, spontanement, obtenu des 
sules du somnifere (Papa'IJer somni/erum 

et que les manipulations neces-
a. son empaq uetage et a son transport, 

quelle sa teneur en morphine. 

Opium - Par "opium medicinal", 
qui a subi les preparations 

son adaptation a l'usage mecli~ 
ou granule, soit en forme de 

."".~,., ... avec matieres neutres, selon les exi-
gences de la pharmacopee. 
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SECOND OPIUM CONfERENCE 
CONVENTION 

Taking note of the that application of 
the provisions of Convention of Jan~ 
uary 23rd, 1912, Contracting Parties 
has produced but that the 
contraband trade in of the .substances 
to which the COllvention applies still continue on 
a great scale; 

Convinced 

lions concerned: 

further measures 
at by the said 

I,.;UI.HIJICU:. and strengthen its 

U<;;("JY':;:Y to conclude a Convention for 

The Contracting Parties have accord-
mgl y aOIOO1nte:d as Plenipotentiaries: 

(Here follow the names of heads 0/ States and 
thei, Plenipotentiaries.] 

communicating their full powers, 
due form, agreed as 

Article I. 

agree to a.dopt the 
purposes of the 

Raw opium. "Raw means the spon-
coagulated juice obtained from the 

the Pa.paver somnilerum L., which 
submitted to the necessary ma­

capsules 
has only 
nipulations 
its content 

and transport, whatever 

Medicinal Opium. - "Medicinal opium" 
which bas undergone the 

f'\rl"\l'p~,<:! .. ~ ne<:essarv to adapt it for medicinal use 
the requirements of the 

whether in powder 
<rr~'f'I"IIClt"·rI or otherwise or mixed with 



Morphine. 
principal alca10ide 
chimique 

Diadtylmorphine.- UdiacHylmorphine», 
on entend la diacetylmorphine ( diamorphine, 
heroine) la CuRuN06. 

Feuille de coca.. - "feuille de coca", on . 
en tend Ia de r Erythroxylon Coca La~ 
marek, de l' Erythrorylon nO'l.lo-granatense (Mor-
ris) et de varietes, de la fa~ 
mille et la feuille d'autres 

dont la cocaine pourrait etre 
dlrectement par transforma-

mHhylique 
([a] D20" 
mique a 20%) 

"cocaine brute", on 
de la feuille de coca 

"c()caIne , on entend l'ether 
benzoylecgonine levogyre 

16°4 en solution chlorofor­
forrnule CuH21NO •. 

ec~rOIllllt: ) on entend l'ecgo­
= -45°6 en solution 

aqueuse 1a' formule C~HuNOB. 
H20, et tous les derives de cette ecgonine qui 
pourraient servir industrieUement a sa regenera­
tion. 

Chanvre 
entend la """.,,".ii 

"chanvre indieu", on 
sf-chee, fleurie au fructifere, 

du Cannabis sativa L. de la­des pied! 
queUe 
dtnomination 
meree. 

extraite, SOllS quelque 
presentee dans Ie com-

CONTROLE INTERIEUR 
ET DES FEUILLES 

2. 
contractantes a 

lois et si cela 
pour assurer un controle efficace de la pro-

duction~ de la et de l'exportation de 
brut; egalement a reviser 

dans la mesure 
sel<.\. lois et reglements sur 

la matiere qu~elJes auront edictes en vertu de 
I'article de 1a Convention de La Haye de 
1912 au la pfesente Convention. 

Article 3. 
contractantes limiteront, en tenant 

de leurs conditions com~ 
.... v •. u ... '''... des villes, ports ou autres 

l'exportation ou l'importa­
au de feuilles de coca sera 

- CONTROLE INTERIEUR 
MANUF ACTUREES. 

Article 4. 
present chapitre s'appli-
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formula 

. means 
baving the 

.. Diacetylmorphine" 
beroin) 

Coca Leaf. - means the leaf of 
the Erythroxylo'L and the Ery-
tkroxylon " .... ,,, ... -"', .. ,,... ) Hieronymus 
and their to the family of 
Erythroxylace::e the of other species of 

genus it may be found possible 
to extract co(:rurle either directly or by chemical 
transformation. 

means 
any extract coca which can be used 
directly or indirectly for the manufacture of 
cOC3.1lle. 

means methyl-benzoyl 
= - 16"4 in 20 per 

of which the for-

i ............. /'" is CDH16NOa• 

of lreva-ccgonine 
fOf its recovery. 

Indian Hemp. hemp" means the 
dried flowering or fruiting of the p.istillate 
plant Cannabis sativa from which the resin 
has not under whatever name 
they may commerce. 

CHAPTER II. - INTERNAL CONTROL OF 
RA W OPIUM COCA LEAVES. 

2. 
enact 

unless laws and regula.tions on 
the subject are already in existence; they also 
undertake to and to 

laws and regulations 
they have enacted in virtue 

Hague Convention of 1912 
or of the Convention. 

Article 3. 
had to the differences in 

conditions, the Contracting 
limit the number of towns, ports or 

~\J\.,IU.l"""'" through which the export or im­
shall be per-

INTERNAL CONTROL OF 
MANUFACTURED DRUGS. 

The 1'\.., ..... .,' .. I"n~ the present Chapter apply 



quent aux substances suivantes ~ 
a) A l'opium medicinal; 
b) A cocaine brute et aI' ecgonine; 
c) A la morphine,' diacetylmorphine, co­

caine et leurs seJ.s respectiis; 
• d) A OOutes les preparations officinales et 

non (y compris les remedes ruts 
anti..-opium) con tenant plus de 0,2 % de mor­
phine ou plus de 0,1 % de cocaine; 

e) A toutes p£tparations con tenant de 
diacetylmorphlne; 
f) Aux preparations galeruques (extrait et 

de chanvre indien; 
A tout autre stupefiant auquel 1a pre-

sente peut s'appliquer, conforme-
ment a Particle 10. 

Article 5. 

contractantes eructeront des lois au 
regJen:len1ts etnca~es de I~on a limiter ex­

ISiv'ement aux usages medicaux et scientifiques 
l'importation, la vente, la distribu~ 

3~.~ .... ",.~~~ et l'emploi des substances aux-
Ie present chapitre. Elles 

,entre elles afin d'empl!cher I'usage 
sut)8t;J.nCleIJ pour tout autre objet 

Article 6. 

contractantcs controleront tous 
importent, vendent, distri­
les substances auxquelles 

chapitre, ainsi. que les bali­
menm OU ces pe:rsounes exercent cette indlliltrie 
ou ce commerce. 

A eet 
a) 

m.acien. 

7. 
des me-

sures pour commerce intb-
rieur, tcute 1'V'1!'<:I'I' ....... I'"'l: non autonrees 
ou toute ces OelrsD'nn!:::g des subs-
tances auxquelles s'applique present chapitre. 
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to 
{a) opium; 
( b) Crude cocaine and ecgonine; 
( c ) diacetylmorphine, cocaine 

and 
(d) 

ci.nal anti~opium rem-
edies) more than 0.2 per cent of 
morphine or more 0.1 cent of co-

containing wacetyl-

sale, 
stanCe!! to 

( extract and 

drug to which the 
applied accord-

enact effective 
to medical 

import, 
tbe sub~ 

shall 
co-operate one another to ....... ~"f ... '''. 
of these substances for any 

Article 6. 

The Contracting 
sons manufacturing, 
uting or exporting the i:jl.U)i:!UiLU\,;'C') 

Chapter applies, as well 
which these persons 
trade. 

With this 
(a) 

tions; 
( c) Require that 

in their books the 
imports, exports, 
tion of the said 
shall not necessarily 
dispensed by medical 
by duly authorised 
scriptiOIlS) provided each case 

industry or 

shall: 

ical prescriptions are filed and nrt'~ ... rVM 

the medical practitioner or 

Article 7. 

The Contracting Parties shall 
to prohibit, as regards 
delivery to or possession by 
persons of the substances to 
applies. 



Article 8. 

Lorsque l'Organisation mondiale de la sante, 
sur l'avis d'un Comite d'cxperts nomme par dIe, 
aura constate que certaines preparations conte­
nant les stup6fiants vises dans Ie present cha­
pitre, ne peuve.nt donner lieu a la toxicomanie 
en raison de la nature des substances mCdica­
me.nteuses avec lesquel1es ces stupefiants sont 
assodes et qui empecbent de les rccuperer pra­
tique.ment, l'Organisation mondiale de la sante 
avisera de cette constatation Ie Conseil econo­
mique et social de l'Organisation des Nations 
U nies. Le Conseil communiq uera cette constata­
tion aU1\: Parties contractantes, ce qui aura pour 
effet de sou:ruaire au regime de 13 prese.ote 
Convention les preparations en question. 

Article 9. 

Toute Partie contractante peut autoriser les 
phannaciens a deJivrer au public, de leur propre 
chef et a titre de medicaments pour l'usage im· 
m6diat en Cai; d'urgence, les preparations offici­
nales opla.cees sui vantes: tein ture d' opium, lau­
danum de Sydenham, poudre de Dover; toute­
fois, la dose maximum qui peut, dans ce cas, 
ctre delivree, ne dolt pas contenir plus de 0,25 
gr. d'opium officinal, et Ie pharmacien devra 
[aire figurer dans ses livres, coniormc.mcnt a 
l'article 6 c), les quantites foumies. 

Article 10. 

Lo~ue l'Organisation tnondiale de la sante, 
sur ('avis d'un Cornite. d'experts nomme par e.lie, 
aura constate que tout stuEenant, auquella pre­
scnte Convention ne s'applique pas, est suscep­
tible de donner lieu a des abus analogues e.t de 
produire des dIets aussi nWs.ibles que les subs­
tances visees par ce chapitre de la Convention, 
l'Organisation mondiale de la santi en informera 
le Conseil economique et social et lui rccom­
mandera. que les dispositions de Ia presente 
Convention scient appliquees a cette substance. 

Le Conseil economlque et social communi­
qucra cette recommandation aux Parties contrac­
tantes. Toute Partie contractante qui accepte la 
recommandation signifie.ra son acceptation au 
Secretaire general de l'Organisation des Nations 
Urnes, qui en a ... isera les autres Parties contrac­
tantes. 

Les dispositions de 1<1. presente Convention de­
viendront immCdiatement applicable:; ?t 14 subs­
tance en question dans les relations entre les 
Parties contractantes qui auront accepte 13. re­
commandation wee par les paragraphes prece­
dents. 

CHAPI'.1"R8 IV. - CHANVRE INDIEN. 

Article 11. 

1. En addition aux dispositions du chapitre V 
de la presente Convention, qui s'appliqueront 
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Article B. 

In the event of the World Health Organiza­
tion, on the advice of an expert committee ap~ 
pointed by it, finding that any preparation con­
taining any of the narcotic drugs referred to in 
the present chapter cannot give rise to the drug 
habit on account of the mcdiClUl!e.nts with which 
the said drugs are compounded and which in 
practice preclude the recovery of the said drugs, 
the World Health Organization shall communi­
cate this finding to the Economic and Social 
Council of the United Nations. The Council will 
communicate the finding to the Contracting 
Parties, and thereupon the provisions of the 
prescnt Convention will not be applicable to the 
preparation concerned. 

Article 9. 

Any Contracting Party may authorise the 
supply to the public by chemists, a.t their own 
discretion, as medicines, for immediate use in 
urgent cases, of the following opiate offici:na.l 
preparations; tincture of opium, Sydenham lau­
danum and Dover powder. The maximum dose, 
however, which may be supplied in such cases 
must not contaio more than 25 centigrammes 
of officinal opium, and the chemist must enter 
in his books the quantities supplied, as provided 
in Article 6 (c). 

Article 10. 

In the event of the World Health Organiza­
tion, on the advice of an expert committee ap~ 
pointed b~ it, finding that any narcotic drug to 
which tbe present Convention does not apply is 
liable to similar abuse and productive of similar 
ill-effects as the substances to which this chapter 
of the Convention applies., the World Health 
Organization shall inform the Economic and 
Social Council accordingly and recommend that 
the provisions of the present Convention shall 
be applied to sucb drug. 

The Economic and Social Council shall com­
municate tbe said recommendation to the Con­
tracting Parties. Any Contracting Party which 
is prepared to accept the recommendation shall 
nowy the Secretary-General of the United 
Nations, who will inform the other Contracting 
Parties. 

The provisions of the present Convention sbill 
thereupon apply to the substance in question a.~ 

between the Contracting Parties who have ac~ 
cepted the recommendation referred to above. 

CHAPTER IV. - INDIAN HEMP. 

Article 11. 

1. In addition to the provisions of Chapter V 
of the present Convention, which shall apply to 



au chanwe et a Ja mine qui en est ex-
traite. les contractantes s'engagent: 

a) A l'exportation de Ia 
obtenue indien et les prtparations 
urruelles dont la est Ia. base (telles que 
hachich, esrar. et djamba) a 
de pays qui en ont interdit l'usage ct, 
Pexportation en est autornee, a e.x.igtr la pro­
duction d'importation special 

teur et attestant 
du pays 

est 
vee pOur 

fa 
specifiees dans Ie et 

clites preparations ne seront 
pas 

b) avant de cleliwer, pour du 
cbanvrt Ie permis d'exportation vise A-
t'article 13 de la presente Convention, la pro-
duction certificat d'importation 

le gouvemement du pays 
teur et attestant l'importation est "''''''',.",,-
vee et est exclusivement a usages 
...... ,''''"o",.'\1' ou scienti6.que8j 

contractantes exerceront un 
nature a Ie 

V. - CONTROLE 
INTERNATIONAL. 

Arlicle 12. 

Chaq ue contractante 
autorisation dtimportation distincte soit 
pour importation de I'une 
des auxquelles s'appJique la 

en 

Convention. Cette automation indiquera la 
\.IU<UliWLI;; a UH.JUl • ...,' Ie nom et l'arlresse de 

Ie nom et 

admettre i'importation 

Article 13. 

1. Chaque Partie contractante 
autorisation d'exportation distincte 

exportation de J'une 
ViHA"''',"" auxquelles 

Cette autorisation 
exporter, le nom et 

ainsi que Ie nom et 

Partie contractante 

qu'une 
obtenue 

cette autorisation qu'un 
d'importation, delivre Ie gouveme-

ment du pays importateur et attestant 
est approuvee, soit produit 

sonne ou la mmon qui demande 
d'exportation. 

Partie contractallte 
ter, dans la mesure du possible, Ie 

dont Ie modele est 
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Indian hemp and the resin prepared from it, the 
Parties undertake: 
prohibit the ob-

tained from Indian hemp 
preparations of which the 
(such as hashish, esrar, djamba) to 
countries which have prohibited their use, 
and, in cases where export is permitted, to re-

the production of a import cer-
issued by the of the im-
country 

is approved for the IUU' UL"'= " ... " ... .LL"'.~ 

will not be re-exported; 
( b) Before issuing an authorisation 

under Article 13 of the ..... ,.~ ... ,I' Convention, 
in respect of Indian hemp, to the pro-
duction of a special import issued 
by the Government of country 
and stating that the is approved 
and is required for medical or 
scientific purposes . 
2. The Contracting shall exercise an 

effective control of such a nature as to prevent 
the illicit Indian hemp 
and especially in 

CHAPTER V. -
TIONAL 

Each require a sep.: 
to be obtained for 

each importation any of the substances to 
which the present Convention applies. Such au~ 
thomation shall state quantity to be im, 
ported, the name and address of the importer 
and the name and of the exporter. 

specify the 
within which must be 

effected and may allow the importation in more 
than one consignment. 

13. 

1. Each Party shall require a 
arate export authorisation to be obtained 
each exportation of any of the substances to 
which the Convention applies. Such au-
thorisation state the quantity to 

address of the i"V,,, ...... -t ..... 

",nI1r,.,ot<! of the importer. 

2. Party, before 
UHl)'!.l:IOJ1. shall require an 

the Government of 
porting and certifying that the ,W\,~'"''' • ., 
60n is approved, to be produced by the 
or establishment for the export authori-
sation. 

Each Party agrees to adopt, so 
far as possible, the form of import 
annexed to the Convention. 



3. Vautorisation 8p~dfiera Ie 
effectuee l'exporta­delai kquel doit 

tion et mentionnera Ie et la 
d'im portation, 

J'a d€livn'!. 
que l>autorite 

Fimportation 
delai axe l'importation sera 

gouvernemcnt pays 
renverra l'autorisation d'exportation 
eet du pays "Y1nl'l,,.,.~'t .. ,,, ... 

U<UJC ... <C el1ectivement 
portee. 

6. Si la q uantite eff ectivement .. "'''''rT .... 
a celie qui est da.ns 

de cette quantite 
sera par leg autorites compttentes sur 
torisation d'exportation et sur toute 
deBe cette autorisation. 

7. 1a demande concerne un 
envoi a etre dans un entrep5t de 
douane du pays importateur, l'autorite I"I'ITnnl'_ 

tente pays au 
certificat 

un certificat special lequel l'autorite 
petente du pays importateur attestera 
approuve l'importation I'envoi dans condi-
tions pareil cas, l'autorisa-
tion d'exportation que l'envoi est ex-

~tre un de 

14. 

vue d'assurer 
les zones franches 

des rusPO!.1tI(lDS 

re!i~lelnem:s en 'In£nll"l"" 

pays, et aux zones 
.. ,..,..,f't\",.,." et 11. y exerecr la mente 

autres parties de 
concerne les substances 
tion. 

contrale que dans Ies 
te rrito ires , en ce 

par ladite Conven-

""'-'-"',."..>, cd n'empecbe pas une des 
contractantes d'appliquer aux 

tanees des disposi bOns plus ~nergjq ues 
et les zones franches que 

autre parties de son 

1. envoi subs-
tances visees par fa Convention, si cet 
envoi est exporte d'un pays a destination 
autre pays, ne sera a traverser un troi-

pays - que eft envoi soit, au non, trans-
du navire ou du vehicuJe utilise A mains 

de (au 

3. 
period 
effected, 
the import 
It has been 

authorisation specify the 
which the PV1""T'h.t-." .... must be 

shall state the and date of 
,..nT.r""·,,, and by whom 

copy of the export authorisation shall 
the '-rtlvern-

Government of the importing coun-
try, importation has effected, or 
when the fixed faT the importation has 
expired, return the authorisation, 
with an to that to the 
ernment exporting The erN:lOr'st';-

ment shall specify the amount actually imported. 

6. If a quantity than that specified in the 
export authorisation is exported, the 

.. "" .......... 'Y exported shall be rioted by the 
competent on export 
tion and on any official copy thereof. 

7. In case of an to a 
consignment to any country for the purpose of 
being placed in a bonded warehouse in 

. country, a special from the (':>".,,""' ...... -

10 

ment of that it 
proved introduction of the consignment 
the said purpose, may ac~epted by the 
ernment of the exporting in place of the 
import provided for above. In a 
case, the export authorisation shall specify that 
the the purpose 
being warehouse. 

Article 

For the purpose of """~!lIrinO' 

tion and enforcement provisions the 
nrt''J:f'Ilt Convention in and free zones, 
the Contracting Parties undertake to 
free and free zones situated within 
Lc.nU'J1<" .. the Same laws and and to 

therein the same supervision and coo­
trol, in respect of the substances covered by the 
&aid Convention, as in other parts of their 
tories. 

does prevent 
Contracting Party from applying, in respect 
the Bubstances, more drastic provisions in 
its ports and free zones than in other 
of its territories. 

Article 15. 

COnsignment any of the substances 
cO'l.'en::a by the present which is i::x~ 

ported from one country to another COUDtry 

permitted to pass through a third coun· 
try, whether or not it is removed from the or 
conveyance in which it is: being conveyed, unless 
the of the export authorisation (or the 



Ie 
delivre 

de deroutement, si ce certificat a 
conformement au paragraphe suivant) 

4\""vU"J..""'K"-'''' renvoi ne aux auto-
(,;t.J1,UjK:Lt:;IJtLC<> de ce pays. 

2. autorites competentes d'un pays par 
lequel un envoi de l'une quelconque des subs.­
tances par Ill. pr6>ente Convention est auto~ 

a passer toutes mesures neces~ 
pour Ie deroutement envoi 

Vel'S une destination autre que celIe qui figure 
sur 1a copic de It autorisation d'exportation (ou 
sur Ie certi.ficat de deroutement) qui aCC:Qnlpa,gne 
eet envoi, a que Ie de ee 

n'ait autorise ce deroutement au moyen 
ce.rtificat special deroutement terti-

ficat de deroutement ne sera qu'apres 
reception d'un d'importation, confor­
U' .... U-!'V'LU aux dispositions de I'article 13, et 
nant du gouvemement du pays a destirlatlon 
duqud on se propose de decauter 
ce certificat contiendra Ies m(~4es 
que ceux selon Particle 13, 

dans l'autorisatiotl d'exportation, 
ainsi que Ie nom du eet envoi a elk 
primitivcment les dispositions 
l'article 13 qui sout applicables a une autorisa-

d'cxportation s'appliqueront egalement aux 
certi£icats deroutemeut. 

outre, Ie gouvernemeut du 
Ie deroutement de I'envoi devra rousel'ver 1a 
copie rautorisation d'exportation 
(ou Ie deroutement) qui accompa-

ledit envoi au moment son sur 
Ie territoire dudit pays et Ie retoumer au gou­
vernement qui 1'a dffiv~ en notifiant en meme 
temps a ce1ui-ci Ie nom du pays a destination 
duqucl Ie deroutement a 

3. les cas ou Ie est etl4r!ctlle 
la acrienne, dispositions precedentes 
present article ne setont pas applicables si 

l' abonef Ie territoire du tiers 
Si l'aeronef atterrit sur Ie 

pays, lesdites dispositions seront dans 
Ia mesure ou les circonstances Ie pe.rmettront. 

4. alin6as 1 a 3 du present ne 
prejudicient pas aux dispositions de tout 
international lirnitant Ie controle qui peut fue 
exerce par l'une des c:ontractantes sur les 
substances visces la presente Convention, 
lorsqu'elles seront expediees en transit direct. 

5. Les dispositions du article ne s'ap-
pliqueront au de substances par 1a 
paste. 

Article 16. 

Si un envoi de des substances vi.s&s 
la Convention, est debarque sur Ie terri-

d'une Partie contractante et depose dans 
un entrep6t il ne pourra etre retire 
de eet sam qu'un certificat d'importa-

11 

diversion if such a certificate has 
been issued in pursuance of the following para~ 
graph) which the cousignment is 
produced to the authorities of that 
country. 

2. The competent authorities of any country 
through which a consignment any of the sub-
stances covered by the Convention is 
permitted to measures to 
prevent the of the consignment to a 
destination other than that named in the copy 

the authorisation (or the cer-
which Gov-

ernment of has authorised that 
diversion by means of a special diversion 
cate. A diversion shall be 
after re<:.eipt an 
c:ordance with Article 13, the Government 

the country to it is proposed to divert 
the conaignmeot, and shall 
particulars as are required by 
stated an export authorisation, together with 
the name of the country from which 
ment was AU 
of Article 13 which. are applicable to an export 
authorisation .shall applicable equally to the 
diversion certificate. 

the of the country au-
thorising the diversion of the c:onsignrnent shall 

the of the original export 
(or diversion which accorn· 

the consignment on arrival in its terri-
tory, and shall return it to Government 
issued at the same notifying the name 
of the to which the diversion has been 
authorised. 

3. In cases where the 
fee ted hy air, the 

shall not applicable the aircraft 
passes over the territory of the third country 
without landing. If the aircraft lands in the 
territory the the 
shall be applied 80 far as 

4. Paragraph. 'I I tn ~ of thill Artide are with. 
out prejudice to the provisions any 
tiona} which limits the control which 
may by any of the 

over the substances to which 
Convention '"!.IIJ"''''' m 

5. prO\l1S1ons this Article not 
apply to transport of the substances by 

16. 

consignment of any of COV~ 
ered by the which is landed 
in the territory of any Contracting Party and 

a booded warehouse sh.a1l not be with-
the booded unless an 



tion, deJ..ivre par Ie gouvernement du pays 
destination et certifiant que l'importation est 
prouvee, soit presente a l'autorit6 dont ...... ,." ........ .... 
l'entrep8t de douane. Une autorisation .. "' ..... " ..... " 
sera delivree par cette autorite. 
envoi ains.i retire. et remplacera 
P'I'"..,.,.., ... ...t,.hr., .... V'isee <lUX articles 13. 14 et 15. 

Article 17. 

suttstanCi[!S visees par la presente 
'-'v ...... v'_U .... VH trave.rseront en transit lea territoires 

contractante, au y secant deposees 
de douane, eUes ne pouITont etre 
aucune operation qui modifierait, 

soit, sau£ permission de l'auto­
COInp'~tCllte. leur emballage. 

Article 18. 

Si Pune des Parties contractantes estime im­
application de rune quelconque 

"'V."W.~)H" du present chapitre a son com­
merce avec un autre pays, en raison du fait que 

pas partie a. la presente Conven­
contractante ne sera obligee 

CUS'POiI>!tH>nS du present chapitre 
la mesure au lea circonstances Ie per-

qui, par 
partialit:.e et leur 
conf1ance 

Les membres du 

19. 

mes par Ie 
7-~~--~~~--------------

UVJl1LU1"" .. lU""", on prendra 

ducteurs et 
les pays consornmateur~ 
tenant a cea pays. 

Les mernbres du .... UllU'''''' 

pas 
tion de dependance 
ments. 

y a a faire 
en proportion 

Les du T' __ :,.£ exerceront un man~ 
dat aDS et seront 

Le Comite tlira son 
reglement inteneur. 

I.e quorum fixe pour 
sera de quatre membres. 

son 

certl.tl,cat,e,. issued by the Government 
destination and certifying that 
is approved, is produced to the 

jurisdiction over the bonded 
warehouse. A special authorisation shall be is-

the said authorities in respect of each 
withdra ...... n and shall take the 

authorisation for the pur-
14 and 15 above. 

COllBll;runeJlt of the substances covered by 
while passing in transit 

tl"rT1tl"ll"ll~ of any Contracting Party 
stored there in a bonded ware­

to any process which 
nature of the substances in ques­

ICTlll.Ul:h:UU!U of the competent 

18. 

it impossible to 
to trade with 

fact such 

so far as 

A Pennanent shall be ap-
pointed, within three months from tbe coming 
into force of the 

The Central Board 
sons who, by 
partiality and 
general confidence. 

The memhers of the 
appointed by the _E_c_oD_o_IDl_·_c_an_d _____ _ 
of the United 

In making the 
shalI be given to the 
the Central Board, in equitable nrrlnnrrll'ln 

sons possessing a knowledge of 
tion, both in the producing 
countries on the one hand and in 
countries on the other hand, and COllDe:Cte:a 

such countries. 
The members of the Central 

hold any office which pUt.cl them in a pOfUtlCm 

of direct dependence on their Governments. 

The members shall be appointed for a term 
of five years, and they will be eligible for re· 
appointment. 

The Central Board shall dect its own 
dent and shall settle its rules of procedure. 

At meetings of the Board, four members shall 
a quorum. 



Uo;;;'_""-I'lJW) du relatives aux articles 
et 26 devront etre prises '" la majorite absolue 
tous du 

L 

Article 20. 

a.vec 
nece.ssaires pour l'orga­

fonctionnement du Comitc, 
la pleine independance de cet 

l' execution de ses {onctions tecb­
ala presente Convention, 

Ie SecTctaire general, Ie fonc­
"",,,,",,,,r,_ administratifs du ComitL 

nommera Ie secretaire et 
LJVUll,LI;; central, sur fa dCsi­

VULLLl''' .. et sous reserve de l'appro-

l'annee suivante pour 
medu::a.lC::s, S(:JCIlt11:IQ et autres. 

doivent pas etre consideres 
Ie gouvernement interesse, 

UUlll!';~LLOjU-(;, mais seront donnes a.u 
titre d'indication pour l'exer-

circonstan ces obligeraie.n t 
au cours de l'annee, ses 

au Comite 

Article 

contractantes conviennent d'en­
annec au Corruti! central, trois 

au paragraphe c): 
la fin de l' annee, 

" .. "fIn,,,,", .. par Ie 
et exacte.s que 

au • de la pre-
premieres 

employees pOW' cette La quantite 
ces substances, employee a la fabrication 

d'autres par Convention, 
sera 

de substances wees par les 
et III la Convention, 

negotiants en gros ou par 
la consommation dans Ie 

beS:OlftS autres Ies besoms 

13 

The of 
24 and 26 shall 
jority of the whole 

Board relative to Articles 
by an absolute ma-
of Board, 

Article 20. 

The 

Should make it {Ol' 

any country, course years to modify 
its estimates, the country in auestlon 
l1lunicate the rev:ised figures 
Board. 

1. 

(a) 
leaves; 

Article 

raw 

to send 

coca 

(b) Manufacture of Ibs'tanlCe:s covered 
by Chapter III, Article 4 
of the present 
rial used for 
of such substances used 
of other derivatives not 
vention shall be stated; 

( c) Stocks of the 

and (g) 

by 
Chapters II and III of the "' ..... , .. ,.,1' (;r'lllVf!cI'~ 

tion in the hands 
the Government for ""'~"'"TTn'\tir.n 
try for other Government 



consommatlon, . 
l'Etat, des substances 
et III de la U ..... " ...... L\.. 

quantites des substances 
nr'·s'"'" .... Convention qui auront 

a la suite d'importatiom et 
ces statistiq ues 

dont on aura dispose 
autres 

des substances 
sub 

serent comrnuniquees par le UUUll!LI; '-,Ffnrri' 

contractantes. 

2. contractantes 
voyer au Comiti central, de la .. '6 ........ e 

prescrite par celui-ci, dans les 
la fin de chaque 
chacune des sutl8t2I1lC,es 

4. Au sens du present 
importtes au achetees 
vente eventuelle, De sont 

comme veritablement det:emles. 
ou pour les besoms de 

Article 23. 

completer les re.nLSeijl;Ucments 
V""1.I..l.L"'- central au sujet 

UUJLU."~I;;; a la quantite totale 
Ie monde cntier, Ies .... ",'" .. , ..................... hl" 

Pusage de I'opium 
autorise foumiront 

de la maruere 

(d) COnStnn1otij~n. other tban for 

tion; 

IR>Ll:LUl;;;\:b covered by 
of the present Conven-

of the substances cov­
ered by the Convention which have 
been confiscated on account of illicit import 
or export; the manner which the confis.-
cated substances been disposed of shall 
be stated, such other informa­

regard to such con-

The ;)u:i ~1U.~ .. "'.,,. ....... .,1 

( e) above shall 
Board to the 

agree to forward 
in a manner to be pre-

scribed by the Board, four weeks after 
end of each of three months, the statistics 
of their imports from and exports to each f"f'I •• nhru 

of each of the covered by the nr,·" ... ,,,t 
preceding three months. 

such cases as may be pre­
be sent by telegram, 

fall below a 
in the case of 

3. In furnishing statistics in pursuance 
t.hi3 Article, Governments shall state 
arately the amounts imported or purchased 
Government in order to enable 
amounts the country 
medical to be 
It not competence 
Central Board to or to express any 
ion on the amounts imported or 
Government or the use thereof. 

4. For the of this Article, sutlstSI1Wes 
which are or purchased by the 
Government eventual sale are not regarded 
as held, ,-,,,,,,,,, .. ,,,,-1 or purchased for 
purposes. 

23. 
In the information of 

""""1","""",- of the world's 
raw opium, of the 
where the use prepared opium is temporarily 
authorised shall, in a manner to be prescribed 
the Board, to the statistics 
for in Article annually to the 
within after the end of the year, 
as complete accurate statistics as .... YO""' ..... ,'"' 

relative to the preceding yea.r showing: 

of n .. ,·",,,,,,,,,,.-l 

facture; 



2) De la conso'mmation d'opium prepare. 
nest entendu Ie Comite. n'aura aucun 

U=UV1.li:! ou d'exprimer 
une opinion '-I U'c;J.<';''''ll~1 UI; au Ilujet de ces statis­
tiques et que de l'article '24 ne 
seront pas 
questions 
Comite 

1. I.e Comite d'une fa~on 
constante Ie mouvement du marche internatio­
nal. Si les renseignement<! dont il dispose Ie por-
tent a condure qu'un donne accumule des 
q uantites exagerees visle par la 
presente Convention et de devenir un 
centre de trafrc aura Ie droit de de-
mander des en question par 

rOrganlsa-

2. S'il n'est aucune dans 
un delai roisonnabJe, ou si don-
nees ne sont pas central 
aura Ie droit d'attirers sur ce point, l'attention 
des gouvemements toutes Parties contrac­
tantes ainsi que celie 
social de 

des substances 
Convention, au de 
)1e soit e11ectuee, a-
tion, jusqu'a ce 
a obtenu taus 
tion dans ce 

au 
recommandaoon qu'il a 

3. Le pays interesse la question 
devant Ie Corneil economigue et social de 1'0r­
ganisation des Nations Unies. 

4. Tout gouvernement 
qui ne sera pas dispose a. 
mandation du Comite 
porter Is. question 
et social de 

ne pas 
immediatement Ie '-'U.LllH~ 

pays exportateur 
scion la rewm­

egalement 

dispose a se conformer a 
Conseil, en donnant, si UUlSSIUIC:. 

5. Le Comite aura Ie droit de publier 
un rapport sur la et Ie communiq uer 
au Conseil, qui transmettra aux gouverne-
ments des Parties contractantes. 

avis de 1a minorite 
poses. 

(2) of prepared opium. 
It is understood that it shall not be within the 

cornpC!tellce of the Board to question or to ex­
these statistics, and that 

Article 24. 

1. shall continuously 
watch the course of the international trade. If 

information at its disposal leads the Board 
to conclude quantities of any sub-

15 

the present Convention are 
any country, or that there is a 

becoming a centre the 
shall have the right to 

''''''rp'N> of the United 

to 
same 

country con­
lL ... ,UUll. ... "Ul.la~JUil made by it. 

exporting country 
to act on the recommenda­

also be entitled to 
and Social 

not so, immediately in-
form the Board that it is not prepared to act on . 
the recommendation, if possible, why 
it is not to 

5. have the right to 
publish a report 00 matter and communicate 
it to the Council, which shall thereupon forward 
it to the Gove.mments of aU the Contracting 
Parties. 

6. IT in any case of the Central 
Board is not unanimous, the views of the minor­
ity shall also be 



7. Tout pays sera invite a se representer 
aux du central au COUTS des­
queUes est examinee une question l>interessant 
directe.ment. 

Article 

les contractantes auront Ie 
droit, a titre amicaJ) d'appeler l'attention du 
Comite sur toute 4U';;:;U'UI qui leur neces~ 
siter un examen. Ie present ne 
pourra etre comme etendant les pou-
vom du Camite. 

Article 26. 

En ce Concerne pays qui ne sont pas 
parties 
central 

la prescnte Convention, Ie Camite 
pourra prendre mesurcs a 
24 Ie cas OU les 

pa.ys donne 
risque dellenir un centre de illicite; dans 
ce cas, Ie Comite prendra les mesurcs indiquees 
dans en question en ce qui concern!': 

notification au pays 'HlIr ... ..,~~ ... 

alineas 3, 4 et 7 de l'article 24 s'appli­
queront dans ce cas. 

27. 

tion un rapport sur ses tra-
rapport sera ct communique it 

Parties contractantes. 
central prendra toutes mesures 

nccessaires que Ics evaluations, statistiques, 
renseignements et explications dont il dispose, 
conformement aux articles 2 (, 23, 24, 25 au 
26 la prescnte Convention, ne soient 
rendus publics d'une manjere qui 
ter tes des speculateurs ou porter at­
teinte au conunerce legitime de l'une quelconque 
des Parties contractantes. 

, 

CHAPITR.E - DISPOSITIONS 
GENERALES. 

28. 

Cbacune des Parties contractantes 
passibles de sanctions 

y compris, Ie cas la 
objet du 

reglements rclatiIs a l'application 
tions de la presente 

Article 

Parties contractantes examineront 
Ie plus favorable la possibilite de prendre 

des mesUIe5 Iegisiatives pour punir des actes com­
mis Ie ressort leur juridiction en vue 

ou d'assister a la perpetration, en tout 
situe hors leur jurldiction, d'un acte cons-

aux lois en vigueur en ce 
lieu et trait aID< objets la 
Convention. 
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7. country be invited to 
sented at a. meeting of Central 
which a directly 

Article 25. 

It right the 
Contracting to draw the of the 
Board to any matter which appears to it to re­

provided that this Article 
not be construed as in any way ,-",.,«Wl.LUllK 

the powers of the 

26. 

In the case of a country which is not a party 
to the present Convention, Central Board 
may take the same measures as are specified 
Article 24, if the information at the disposal of 
the leads it to conclude that there is a 
danger of the country a centre of the 
illicit in that case take 
the in the said Article as r .... a .. TT'!< 

nl'\l'itil'~rinn to country concerned. 
Paragraphs 3, 4 7 of Article shall apply 

in any such case. 

Article 

tracting 
The Central Board shall take all 

measures to ensure that the estimates, "La""" ... ""'. 
information and explanations it receives 
under Articles 21, 22, 23, 24, or 26 of the 
present Convention shall not be public in 
such a manner as to the of 
speculators or injUIe the legitimate commerce 
of any Contracting Party. 

CHAP'fBR VII. - GENERAL PROVISIONS. 

Article 

of the Contracting agrees that 
breaches of its laws or regulations by which 
provisions of the: Convention are en· 
forced be punishable by adequate penalties, 
including in appropriate c.ases the confiscation 

the substances concerned. 

Article 

Contracting will examine in 
most favourable spirit the possibility of taking 
legislative measures to render punishable acts 
committed their jurisdiction for the PUI-

of procuring or assisting comrmsslon in 
any place outside their jurisdiction of any act 
which constitutes an the laws of 
that place relating to with in 
the present Convention. 



30. 

contractantes se communiqueront, 
du Secretaire general 

~~~~~~~~~~~~ si elIes ne 
ct rel'~letnel[}t8 

par la Convention, 
les lois et reglements qui seraient 

.... LLU"'."......, pour la mettre en vigue.ur. 

Article 31. 

Convention Templace, entre lea 
les dispositions des 

tees I, et V de la Convention signee a 
Ie 23 janvier 1912. Ces dispositions reste-

ront en entre les Parties contractantes et 
tout a la Convention de La Haye, et 

pas partie a la presente COllvention. 

Article 32. 

1. Afin de regIer, autaot que a 
<:uu",,"u:, ... les diffe.rends qui s'8everaient entre 

contractantes. au sujet 
ou de l'execution de la presente 
qui n'auraient pu ctre resolus P?U 
matique, les Parties en litige pourront, 
ment a toute procedure judiciaire ou 
soumettre ces differends, pour avis col\Sulta.W, 
l'organisme technique que Ie ~~~~~~~ 

2. L'avis consultatif devra 
les six mois a campter du jour au 
dont il s'agit aura ete saisi du differend, 
que, d'un commun accord, les 
ne dccident de proroger ce delai. 
fixera Ie d8ai dans Ieq ud les Parties auront 
prononcer a !'egard de son 

3. L'avis consultatii DC liera pas 
ne soit 

4. Les differends 
ni directement, ni, Ie cas ....... "' ... "'''l<. 
l'aw de l'organisme 
portes, a Ia demancle au 
devant 1a Caur internationale de Justice, a 
que, par application d'une convention e.xistante 
au en vertu d'un accord a il De 

soit prodd€: au rcglement VOle 

d'arbitrage ou de toute autre 

5. Le recours a Ia Cour 
ainsi qu'll est prevu a 
Caur. 
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Article 30. 

Contracting Parties shall communicate 
through the Secretary-General of 

their existing laws and 
........................................ :..:....;;--:.:..!. 

matters referred to in the 
so far as this has not already 

as well as those promulgated in order 
effect to the Convention . 

3]. 

V of the Convention at 
on January 23rd, 1912, which pro-

in force as between the 
any States Parties to the said 

"'O:::IIIUU'" which are not Parties to the nN~<;e.Ilt 
Convention. 

Article 32. 

1. In order as far as possible to settle in a 
manner disputes arising between 

Contracting Parties in regard to the .nt.· ....... "'~,'_ 
or application of the present 

which they have not been able to settle through 
diplomatic channels, the parties to such a dis­

may, before resorting to any 
judicial settlement or arbitration, 

dispute lor an advisory opinion to such [ec.,nruca! 
body as the Economic and Social 

Nations may appoint for this r",,·n"',"" 

2. The advisory opinion shall be given 
six months commencing from the day on which 
the dispute bas been submitte.d to the ""' .... wu ....... 

bodYt unless this period is ......... ,',..,,_ .. A 

agreement between the to 
The technical body shall fix the 
which the parties are to decide 
will accept the advisory opinion 

3. The adv.isory opinion shall not 
upon the parties to the it is ac-
cepted by each of them. 

5. Proceedings shall open the 
International Court of Justice in the manner 
laid down in Article 40 of the of the 
Court. 



au Secretaite gen&al 
Unies et, par ses 

~~-...;;..;.---
contractante:l, qui auront Ie d'inter-

procedure. 

Lea Parties au litige np\;n-r.,,,r 

internationale de 

ou ce tribunal sur 
d'une des Parties, que la solution 
la est indispensable pour Ie 

prese.nte Convention, dont ta1:es fran~ 
portera la 
septembre 

tout Etat repre­
la presente 

et feront Clliuelnel 
de ce jour et sera, 
ouverte a la signature 

a. la Conference ou fut 

.'::>olc,le1te des Nations aura, 
e:xemplaire de la 

Article 

Article 

Ia Societe des 
Ie de 1a 

tary~General of United Nations and by 
to the shall have 

the proceedings. the right to Int,f'rtf,f'np 

pretation the prc~eIlt 
ing proceedings 
arbitral tribunal, decision of which 
is, on the demand of one of the .ml[urc,,_ 

by the body or arbitral 
settlement of the 

Article 33. 

Convention, of 
....... E; ...... texts are both authentic, shall bear 

shall be 
of any 

at which 
nN~l"tlt Convention was drawn up, by any 

HAd.,......","", of the League of Nations, and by any 
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the Council of of 
have communicated a the 

this purpose. 

Article 34. 

Article 

present Convention 
until it has been 

111L,lUUclll1< seven of the 
is to be aplDOtnte.a. 

not come into 
by ten Powers, 
which the Cen­

pursuance 01 



a farticle 19) au deux 
bres CODseil de la 
Nations. date de son entree en vigucur sera 
Ie quatre-vingt-dixie.me jour la rtr:eption, 

Ie general de la Socil.~e 
""LY"". de la dcmiue des ratifications 

Ultedeurement, Ia presente Convention 
prendra effet, en ce qui concerne chacunc des 
Parties, jours la 
de In au de la notification de 
sien. 

Conformement nux dispositions de l'ar-tide 18 
du de la des Ie Secretaire 
general enregistrera la pn!sente Convention Ie 
jour de son entree en ."". .. p •• r 

Article 37. 

Article 38. 

presente pourra etrc denoncee 
noti6cation ecrite, adressee au Secn!:t.ai.re 

de rOrgan..isation des Nations Urnes. 
La. denonciation deviendra effective un an apres 
la date de sa reception par Ie Secretaire general 
et n'aura d'eHet ce conceme l'Etat 
d6lon«;;ant. 

.+i, ...... , ..... it Ia presente 
pourra declarer, au moment de sa signature, 
sait au moment du depot de sa ratification au de 
son adhesion, que SOn acceptation de 1a presente 
Convention n'engage pas, sait 1 'ensemble, 
tel de ses coloni~ ou 
territoires soumis it sa souverainete 
ou a son il a un 
mandat 
ulttrieurement 
adherer 

... ,."+"",~", ..... ,, <..UJIVllll;;1I, Do.IISCSS10llS ou 
declara.-

tion. 
La denonciatio'ri pourra egalement s'e{fectuer 

separement tout protectorat, colonie, pos-
session ou dispositions 
de l'article 38 s'appliqueront a cette denoncia-

Ell qUl>i les susmen-
tionnes ont signt la presente Convention. 
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In compl.iaOce the provisions of Article 
18 of the Covenant of the League of 

Secretary-General will register the 
upon the of its coming into 

Article 37. 

Article 38. 

Article 

Any signing or to the 
Convention may declare. at moment 

its signature, ratification or accession, that 
acceptance the present Convention does not 
include any or of its colonies, overseas posses-
sions, or overseas under 

sovereignty or authority, or in respect of which· 
has on behalf of the 

_~ ....... ~._ of and may subsequently ae-
in conformity with the provisions 
35, on behalf of any such colouy, over­

nrf'lte(:ri'lr'at~ or territory excluded 

Denunciation may be separately 
any such colony, overseas posses-

Pt'()te(;tOI"ate or and the provisions 
38 shall apply to any such denuncia~ 

tion. 

In faith whe.reof above-named Plenipoten-
have the present Convention. 



• F Arl' a Geneve, Ie 
une seule expedition qui sera 
archives du Secretariat de . 

at Geneva, tbe nineteenth of 
ruary, one thousand nine hundred and twenty­
five, in a single copy, which will remain 

Nations; capie certifiee conforme en sera ited in the archives of the Secretariat 
a taus les Etats representes a la et Ii 
tout Membre de la Societe des 

of Nations; certified copies will be trans­
mitted to all the States represented at the 
ference and to all Members of the of 

ALBANIE 

ALLEMAGNE 

von ..LJ"'LV"I""-'J 

Sous la 
Ia seance nll"nu'N' 

. Sous reserve de la susper}SiCln .-., .... V'."', ... I-'II-' .... '.-<.J'v ...... de l'artide 13, alin€a 4- de la disposition 
correspondantc de l'articJe 

Etant donne Ie:; conditions "'i-><; ... l<I.1\J3 il se trouve, Ie Gouvernement fedlral se 
:reserve Ia faculte de suspendre nTTlv''''n,rl'm,~nf et tant que ces circonstances continuent, Papplication 
des dispositions precitees visant l'envoi d'une Fautorisation d'exportation ou du certi6cat de 
deroutement au Gouvernement du n cependant, a appliquer Ie regime 
des ce.rti.ficats d'importation et d'exportation a suite des recommandations de la Commi.ssiOIl. 
Consultative du trafic de I'opium et des autres Pour Ies memes motifs, et egale:rnent 
tant que lesdites circonstances fedCral se reserve la faculte de 
suspendre pro"Visoirement au Comite central de 5tanstlq 
trimestrielles. n continuera, cependant, a faire un rapport annuel' . 

AUTRICHE 

BELGIQUE BELGIUM 

Fernand PELTZER 

Dr Ferd. 

BRESIL BRAZIL 

Pedro P.ERNAMBUCO L 

EMPIRE BRITANNIQUE BRITISH EMPIRE 

Malcolm DELEVINGNE. 

CANADA CANADA 

R. DANDURAND 

[T rarulaliotls.] 

I Subject to the reservation anneJ<cd to the Prods-verbal of the plenary of February 16, 1925. 

* Subject to the provisional suspension of the application of Article 13, U ...... ,~Ii:rI.UU 4, the corresponding clause of 
Article 15, and Article 22, paragraph 2. 

In view o£ the special circumstancC3 in which it is the reservC.ll the right to 'U8-

provi:donally. for 30 long as those circumstances apJ}Uc:atlcm the clauses provid. 
for the despateh of a copy of the authorisation or to the Government of the importing 

The Federal Government continue of and export certificates 
on the recommendation of the for Dangerous Drugs. FOl" the 

nune reasons, :iUld again so long Il$ the said Gilvernment reserves the right 
1:0 ~uspe.nd erovisionally the application of statistics to the Q:nl.!'al 
Board. It will, however, continue to make an annual report. 
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COMMONWEALTH COMMONWEALTH OF 

M. 

UNION SUD-AFRICAlNE UNION OF 

J. 

NOUVELLE-ZELANDE NEW 

J. 

Under article 39 on behalf New ~U<Uj'U ac<:eptea for ter-
tory of Western Samoal

. J. A. 

INDE 

R. SPERLING 

ETAT LIBRE 

Michael MACWHITE 

BULGARIE 

MmOFF 

CHILI CHILE 

Emilio BELLO-C. 

CUBA CUBA 

UlS1Jal~ DE AOUERO y BETHENCOURT 

DANEMARK DENMARK 

OLDENBURG. (sauf ratification) ct 

ESPAGNE SPAIN 

Emilio DE P ALACJOS 

FRANCE FRANCE 

BOURGOIS A. KIRCHER 

Le Gouvernement est oblige de faire toutes ses reserves en ce concerne les Colonies~ 
Protectorats <:t 
ment dans Ie 
t'artic1e 228

, 

GRECE 

HONGRIE 

JAPON 

{Traduction.) 
, Coo£ormement 

mandat du Samoa OCCJIQCllLI.Il.L 

[TranJr.aticnlJ.) 
• 

U"~luu.'n, dependant de son autorite, sur la jJV<Ji).IUJLU de produire regulierew 

imparti, des prevues a l'allnea 2 de 
G. B. A. K. 

GREECE 

Ad 
Vassili DENDRAMlS 

HUNGARY 

Dr. BARANY AI 

JAPAN 
S. MXU 

39, III Convent jon est acceptee par la Nouvelle-UlaDde au nom du territoiIe SOu. 

G01,erniJne:nt is compelled to make rill reS~~lI.tlOEUI. the colonle.s, protectoratea and man-
authority, as to the pOiisibility or l"Cg1J.l&rly pirodl1Clng, within the strictly prescribed time­gllted 

limit, """;'rI.t'c.~lv ItawtiCII provided for in paragraph 2 or 
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LETTONIE 

LUXEMBOURG 

NICARAGUA 

PAYS-BAS 

PERSE 

POLOGNE 

PORTUGAL 

W. G. SALNAIS 

Ch. G. VERMAIR.E. 

A. SOTTILE 

V. WETTUM 

J. B. M. CoE-BERGH 

A. D. A. de KAT ANGELINO 

Ad referendum et SOllS reserve de la satisfac­
tion qui sera donnee par fa Societe des Na­
tions a la demande de la Perse exposee dans 
son memorandum. O.D.C. 241

• 

Prince ARFA...oD-DOVLEH MIRzA RnA KHAN 

A. M. Bartholomeu FERREIRA 

R. J. RODRIGUES 

LATVIA 

LUXEMBURG 

NICARAGUA 

THE NETHERLANDS 

PERSIA 

POLAND 

PORTUGAL 

ROY AUME DES SERBES, 
CROATES ET SLOVENES 

KINGDOM OF TIlE SERBS, 
CROATS AND SLOVENES 

M. JOVANOvrrOH 

SIAM SIAlvI 
DAMRAS 

SOUDAN SUDAN 
W ASEY STERRY 

SUISSE SWITZERLAND 
Paul DINIOHERT 

en se rlferant a la declaration formuIee par la Delegation suisse a la 36eme seance plCnierc de la 
Conference concernant l'envoi des statistiques i.rimestrielle:s prevues a l'article 22, chifl're 22. 

TCHECOSLOVAQUIE CZECHOSLOVAKIA 
Ferdinand VEVERKA 

URUGUAY URUGUAY 
E. E. BUERO 

POW' copie con/orme: Cerlified true copy: 
Pout' Ie Secretaire glneral: FOT the Secretary-General: 

Directeur de la Section juridiquo. Director of the Legal Section. 

[TrIl7l"l'Ition.l.) 
, Ad nferelldum and subject to the League of Nations complying with the request made by Persia in the Memo­

nmdum O.D.C. 24. 

'With reference to the declaration made by the Sww Delegation at the 36th plenary meeting of the Conference, 
collce.rning the: forwarding' 01 the quarterly 3tall!UClI provided lor in Article 22, paragraph 2. 
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a) Nom, ad.rasc et 
profession de rim­
porLateur. 

b) Desaipoon ex.at:­
te du Jtup61iant et 
~ullnt.it6 de5tin~ i 
1 importation. 

c) Nom ct adrcsse 
de III m.aison d~ pays 

qUI four­
Ie stupefian t. 

d) Indiquer toutes 
eonditioD3 IIp<<:ia­
A obseIVe.r; men-

par exemple, 
que .atupLliant ne 
doit pas eire e>cpedie 
par la poste. 

I La! pay. qui 
fabrication de l'opium 
dertin6 e. Is fab.ncauon 

Annexe 

MODELE DE D'lMPORtATION 

IN'l''ERNATlONALE DE L'OPWM 

NOllS certi6.ons par Ill. presente Ie Ministere du ............ . 
de l'application de La. atupetlaIlits vises par la Convention 
de I'opiwn a approuve 

a) ......................•...........•.............. 

de b) .......................•........ " ............ . 

en provenance de c) ................................. . 

sow reserve des conditions a ...... ",<>l" ...... d) ................. . 

et deciarons que l'env'oi destine a l'importation est necessaire: 
1) pour lea (dam, Ie cas d' opium brut et de la fc:uille de 
2) besoins medicaux au scienti.6.ques exclwivement Ie caJI 

,,, ... "',, ........... "" vises par Ie cha.pitre III de La. Convention., et du 

Pour Ie ministre ct par son ordrc ................................. . 

(Date) ......... . 

(Signt) 

(Titre) 

I'opium et qui d&irent importa 1a 
I:e.l"l:iti(~ta ltablilsaDt que I' opium brut )'mIDOlrtatlon eat 

dant Iii!. suppression corDPlete 
soum.is ,fill" l'OuietionB golJVern~me:nUlUa!, 

Ile sera pal! reexpol'tC. 

Annex 

MODEL FORM OF IMPORT CERTIFICATE 

OPIUM CONVENTION 

No. of Official Approval of Import. 

that the Mini.&try of ................ being the 
of the law relating to the '-''''' ...... ~ ... ''' ..... 

~ 1,"111·" Convention of ( ) applies, bas approved the 
(a) Name, add.ra. 
ud bUl.i.neu of im­
JIOCU:!:'. 

(b) Exact dacrip­
tion and ilmount of 
drug to be imported. 

(.c) N£I.(!lc &.tid IId­
ams of firm in ex­
porting OOWltry from 
which the drug is to 
be obtained. 

(a) ........ . 

of (0) ............................................. . 

(c) .................................... . 

sut))Cc:t to the following oonditions 

(d) ............................................... . 
and is satisfied that the oonsignment proposed to be 

(1) For purposes (in the case of raw 
(2) medicinal or scientific purposes 

1. 

III of the Convention applies and (d) State any spe­
cial conditions to be 
observed, e,g, not to 
be imported through 
the post. 

on behalf of the Ministry of ............. , .................. . 

1 Wh~ the ute of 
manufaetu.re of p 
for the purpose of 
sion, &nd that it willllot be re 

(Signature ) 

(Official Rank) 

opium has not yet been suppressed and it is de:sired to 
the certiiieate should be to the effect tha.t the 

d opium for use Wldcr Government I'(:lIllnCtlOlll 
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SOCIETE DES NATIONS 

nQuv'iilo.n.cli Conference de l'Opium 

PROTOCOLE 

SOUISSlJtnes, repr6entants de certains 
SlgJnataJr;eg de la Convention relative aux 

a 111. date d'aujourd'hui, et 
.. ";~,w.",, .... a cet effet; 

1-' ....... , .. ,+ acte du Protocole signe Ie onze fevrier 
cent vingt.cinq par les representants 

de l'Accord signe Ie meme 
latlVl'.lnelnt. a I'usage de I'opium prepare. 

dispositions swvantes: 

I. 
present Protooolc, 

ont Ie devoir, aux tcrmes du 
Convention de La Haye, ... ·A'VA'~~ 

Is. distribution et l'expor. 
brut, un contr81e suffisant pour 

illicite, s'engagent a. prendre Ies 
pour empecher 

un daai de cinq ana a dater de ce 
contrebande de I'opium ne constitue 

a III. suppression effective de 

II. 

III. 

dans les tenitoires 
autorise. 

Le present ProtocoIe entrera en vigueur, pour 
chacun signataires, en Illeme temps 
que la relative aux stupefiants, 
aignee ala d'aujourd'hui. Les articles 33 et 
35 de la sont a.pplicables au present 

ALBAN IE 

Second Opium Conference 

PROTOCOL 

undersigned, representatives 
signatory to the Convention 

Drugs signed this day, duly 
effect; 

note of the Protocol 
of February one thousand 
twenty·five by the ret)re1l:enl~t1 

to the Agreement 
to the of 

as 

I. 
signatory to the present 

~~~'E>"-~"E> that under Chapter I of the 
the duty rests upon them 

such a control over the production, 
exportation of raw opium as would 

the illicit traffic, agree to 
as may be required to prevent com­

five years from the present 
smug~~lintg of opium from constituting a 
QO>liti:l.C.IC to the effective suppression of the 

In 

opium in those where 
temporarily authorised. 

II. 

III. 
n""'"",rlt Protocol shall come into force for 

Slg:natory States at the same 
relating to Dangerous 

this day. Articles 33 and 35 of the 
~~,~,,~,uVj,~tothep~ent~rr.rnt'n 

the present 
at Geneva the nineteenth 

in a copy, which 
Oe'DOl!utCO in the archives of the ;:)~:.retarlat 

certified copies will 
to all States represented at the Con­

and to all Members of the 

ALBANIA 
B. BLIN1SHTI 

ALLEMAGNE GERMANY 
H. von ECKARDT 

EMPIRE BRITANNIQUE BRITISH 
Malcolm DELEVINONE 

CANADA 
W. A. RmOELL 



COMMONWEALTII D'AUSTRALIE COMMONWEALTH OF 
M. L. u=<>rrL",JUJ 

UNION SUD·AFRlCArNE UNION OF SOUTH AFRICA 

NOUVELLE-ZELANDE 

INDE 

BULGARIE 

CUBA 

JAPON 

LUXEMBOURG 

NICARAGUA 

PORTUGAL 

SlAM 

SOUDAN 

TCHECOSLOVAQUIE 

J. S. SMIT' 

J 

SPERLING 

D. MUCOFF 

I~ 

• 
Aristides DE AGUERO y BETHENOOIJRT 

s. 

referendum 
DENDRAMJS 

SUGWURA 

W. G. SALNAlS 

Ch. G. VRRMAIRE 

A. 

V. WE-TTUM 

B. M. '-'''' ..... '''''' .. '''.n. 
A. de 

M. Bartholomeu 
R. J. RODRlGUES 

M. ]OVANOVITCR 

WASEV' :"i'T'l7!>DV 

Ferdinand VEVERKA 

Pour copie conforme. 
Pour Ie 'Secrlloire general; 

Directeur de la Section juridique. 
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NEW ZEALAND 

INDIA 

BULGARIA 

CHILE 

CUBA 

GREECE 

JAPAN 

LATVIA 

NICARAGUA 

THE NETHERLANDS 

PERSIA 

U'AJ'\ .. n".l OF THE SERBS, 
AND SLOVENES 

SlAM 

SUDAN 

CZECHOSLOVAKIA 

C erti ji8d true copy. 
For tlu Secretary-General: 

Director of the Legal Section. 



SOCIETE DES NATIONS 

Deuxieme Conference de l'Opium 

AcrE fINAL 

La Conference internationale de 
l'opiUIn, convoquee en execution resolution 
de l' Assemblte de la Societe des en date 

27 septembre 8'est reurue Ie 17 novem-
bre 1924 au Palais des Nations, a Geneve. 

La de etait con!'tue dans 
res termes suivants: 

"L'AssembIec} ayant comtate avec satisfac-
tion que, a par 
la quatrieme 
blee de 1922, fa Corn.rn:ission consultative a 
fait oonnaitre que les renscignements ""',\.1.,-",,-

ment a ux gouvcrne-
ments d'e.xam..iner, en vue de la 
conclusion d'un accord, la question 130 limi-
tation des de morphine, 

cocaine et de leurs respectils 
ront de la limitation 
quantiMs d'opium brut et de feuilles de coca 
qui pourront etre importees, tant .a cet wet 
que pour d'autres besoins medicaux e.t scien­
tifiques; et la limitation la pro-

d'opium brut et de feuilles de coca, 
aes1:.l.n~ee a l'cxportation; aux 

les besoirui 
fiques il s'agit, pde Ie - afin de 
donner leur aux principes formules par 
1es d6leguts des Etats-Unis'd'Am6rique et de 

la ligne de conduite adoptee la 
,;)O,Cle:re des Nations sur la de 

"L'AssembIee prie egalement Ie 
d'examiner s'il ne serait d'eten-
dre l'invitation a ceUe a tous les 
pays qui sont de la au parties 
a.la Convention de 1912, en vue d'obtenir leur 

dont n ..... ''' ........ '' 

a condure 

Le general de Is. U\J\..,":;;~'" des 
a nomme aux fonctions de generale de 
la Conference: 

Dame Rachel CItOWDY .. 

Les 
a. cet effet, ~"O""".''­

membres ''''''''[.n''' ...... 
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lEAGUE OF NATIONS 

Second Opium Conference 

FINAL ACT 

The Second Opium 
convoked in accordance with the resolu,tiou 
the Assembly of the of Nations dated 
September 27th, 1923, met on November 1 
1924, at Palais des Geneva, 

The of the' Assembly was in the 
following terms:: 

4tThe Assembly, 
that, in ex-

the fourth resolution adopted 
in 1922, the Advisory Commit­

that the information now 
it possible for Govern-

ments concerned to examine, with a to 
the c.onclusion an agreement, the question 
of limitation of the amounts of morphine, 

or cocaine and salts to 
be ; of the of 
amounts ol raw opium and coca leaf to 
be imported that purpose 
me~cinal and scientific purposes; 
limitation of the of raw 

coca leaf for to the amount re-
quired medicinal and scientific pur­
POse<.l, requests the Council - as a means of 
giving effect to principles by 

, the of the United of 
and to the policy which the 

on recommendation of the Advisory 
mittee, has adopted - to invite the Govern.-
ments concerned to send with 
plenipotentiary to a for 
this purpose, to held, if possible, imme-
diately after the conference mentioned 
... "''''',.",u ..... vu V. 

"The Assembly also suggests, for the con-
sideration of the Council, the advisability of 
enlarging this conference so as to include all 

are Members of League 
to the Convention of 1912, with a 

view to securing their adhesion to the 
ciples be embodied any 
reached.'~ 

Council of the League nominated as 
President of the 

Excellency M. Herlu! ~nJ..,Jl.. 
J:;xlt,ra()rdinarv and Plenipotentiary 

to Berlin. 

The Secretary,Generai of League of 
Nations nominated as Secretary-General of the 

Rachel 

The fonowing States participated in the Con-
ference, this purpose the dde-
gations. whose memhers are set out belOW! 



ALBANIE 

DeUgue: 

ALLEMAGNE 

Directeur du 
de la .... nr"",,, 

DeiJgues: 
VON ECKARDT. 

et mlnistre pl6U po· 

M. G. ASOHMANN. 

Le 
a Geneve. 

superieur de regence a l'Office 
Reich. 

D'AMERIQUE 

PORTER. 

Ia Commission des 
Mr2nj~r,f"<l de la Chambre des representantS. 

Ke'Ver(:na Charles H. BRENT, 

lJeltjlUeS supplianls: 
M. 

NEVILLE. 

AUSTRALIE 

SVTn:>T"'-""'n 1.S.0. 
....... ,.. .... .,,, .... officiel du Commonwealth 

en Grande-Bretagne. 

BELGIQUE 

en 
De MYTTENAERB. 

principal des pharma.cies. 

BOLIVIE 

........ ,_, ... , ... Arturo PrNTo·EsCAUER. 

"'rpm,,-,. secretaire de la legation de Bolivie 
en France. ' 

BRESIL 

...... ,,~, ....... Humberto GoTTUZO. 

, ....... ',U"""lll en chef de I'assistance aux 

PERNAMBUCO. 

u.,,""""' .... agrege a la Faculte de me,oec:me 
de I'U niversit6 de Rio-de-J ancira. 

EMPIRE BRITANNIQUE 

hon. Vicomte eEen. OF 

ALBANIA 

in Switzerland; Director of 
= .. "','-' ... " Secretariat accredited to 

GERMANY 

His Excellency M. H. von ECKARDT. 

Extraordinary and Minister 

. M. ASOHMANN. 

Consul-General at Geneva. 

Government Counsellor at 
Health of the Reich. 

UNITED OF AMERICA 

Honourable Stephen G. PORTER. 

of the Col11lllittee on 

Substitute DelegaJes: 
BLUE. 

ru:I:~J.i:jtl<1lU. Surgeon -General. 
WRIGHT. 

Edwin L. NEVILLE. 

AUSTRALIA 

Mr. M. L. SHEPHERD, I.S.O. 
Official Secretary for the Commonwealth 
Australia in Great Britain. 

BELGIUM 

MYTIENAERE. 

Inspector of Pharmacies. 

BOLIVIA 

Doctor Arturo PrNTo-EsCALIER • 

First Secretary of the Bolivian ....... l .. "' •• uu m 
France. 

BRAZIL 
Delegates: 

Humberto GOTTUZO • 

Medical Di.rector of the Rio 
j,V.U:UI,,<U Hospital. 

Pedro PERNAMBUCO. 

Professor in the Faculty of ....... ,.UI. ... , ..... " at 
University of Rio de Janeiro. 

BRITISH EMPIRE 

Hon. Viscount CECIL OF V.rll.&L,W ... 'UlJ 



Sir Malcolm DELEVlNGNE, K.C.B. 
Sous-Secreta.ire d'Etat 

Experts: 
M. G. D. KmWAN. 

Du Ministere de l'Interieur. 
M. M. D. PERlUNS. 

Du Ministere de l'Interieur. 
M. H. W. MALKIN, C.B. 

Conseiller juridique adjoint au 
Office". 

BULGARIE 
DeUguI: 

M. Dimitri MrKOFF. 

Charge d'affaires en Suisse. 

CANADA 
DeUgues: 

L'honorable Henri S. BELAND, B.A., 
Membre du du 
d'Hygienc j Ministre de 

docteur J. A AMYOT. 

Vice-Ministre d'Hygiene. 
I.e docteur W. A RIDDELL, Ph.D. 

<'Advisory officer" du Canada aupres 
Societe des Nations. 

CHILI 
DtUgue: 

Le docteur Eugene SUAREz-HERREROS. 

CHINE 
DeUguh: 

Son Excellence M. Sao-Ke Alfred 
Ambassadeur 
plfuipotentiaire a 

Son Excellence M. Wang L>.VUc.u,"" 

"-';"~"""'Ul\,'" M. Chao-Hsm CRU. 

Ministre pIenipotentiaire. Charge 
a Londres. 

Conseiller el expert: 
Le professcur Dr W. W. WILLOUGHBY. 

la 

Professeur de sciences politiques a l'Uni­
vemte Johns Hopkins. 

Experts: 
Le docteur Ve:nfour TeRou. 

Secretaire a la legation de Chine 11. Wash-
ington. . . 

M. Tchou CHE-TsIEN. 

Secretaire a la legation de Chine a Paris. 
M. William HSIEH. 

Secretaire a la legation de Chine a La 

docteur Telly Koo. 
Sccretaire au Ministere des 
geres. 

CUBA 
Dillguh 

Son Excellence M. Ie docteur 
Y BETllANCOURT. 

Envoye extraordinaire et 
tentiaire a Berlin et a Vienne. 

Malcolm DELEVlNGNE. K.C.B. 
Assistant Under-Secretary of 

Experts: 

G.D.KIRWAN. 
Home Office. 

Mr. M. D. PERRlNS. 

Home Office. 
Mr. H. W. MALKIN. C.B. 

....,."" .. "u. Legal Adviser to the 

BULGARIA 

Dimitri MiKOPP. 

_"_",_ d'Affaires in Switzerland. 

CANADA 
Delega.tes: 

The Honourable Henri S. BELAND, RAJ M.D. 
Member of the King's Privy Council. Min­

of Health~ Minister of Soldier 
Re~establishment. 

J. A. AMYOT. 

Deputy Minister of Health. 
W. A RIDDELL, Ph.D. 

Advisory Officer of tbe Dominion of 
ada for the League of Nations. 

CHILE 

Doctor Eugene SUAREZ·H:mumROS. 

CHINA 

'-""'.rH .... Alfred 
Ambassador Extraordinary and Minister 

at Washington. 
.i.:J-"''-~.LIH_y M. Wang Kouang Ky. 
Envoy Extraordinary and Minister Pleni­

at The Hague. 
M. Chao-Hsln CMt!. 

Minister Plenipotentiary; Charge 
in London. 

Counsellor and Expert: 
Dr. W. W. WILLOUGHBY. 

Political Science at the Johns 
Hopkins University. 

Experts: 
Venfoill' 

.... U·I·· .... T"rv of the Chinese Legation at Wash. 

CUBA 

Extraordinary and Minister Pleni­
potentiary at Berlin and Vienna. 



DANEMARK 
DeUgue: 

Son LA'Lt;J.JCU\.t: M. Andreas OLDE.NBURG. 

et Min.i.stre p16nipo­
Representant du Gou­

la Societe des 

VILLE J.Ju..~ 

de FHygime publique. 
~~.H"""." polonais a l'Of­

d'hygiene. 
Conseiller technique: 

Docteur Karl 
Chef de l' Administration 

DOMlNICAlNE 

meae(:me et en science. Biolo­
d'embryogcnie au 

Salam EL GUlNDY. 
!C~"'L.l~Jll royale d1Egypte a 

"""" ... u ...... DeIegue du Gouve.rne­
l'Office international 

DJU guJs LL"'JL"fLIHX-

Le docteur A. MAHFOUZ Bey. 
Directeur adjoint des Mpitaux generaux du 

Departement de l'Hygiene 
publique, 

Mohamed KAMEL Bey. 
au Ministtre de l'Agricul-

ture. 

ESPAGNE 

de PALACIOS. 

et Ministre .... 1 ........ '''''''_ 

Le docteur Antonio PAGADOR Y GoMEZ DE LEON. 

UU'\,;t.CUI en meiCleCl.llC. Barcelone. 

De18gue suppUant: 
M. t\.RENZANA, 

'-'UIIO::>U1 a Geneve. 

FIN LANDE 

de legation. Directeur du 
aupres de la Societe 

Delegate: 
His~A"'."Uo;;;.o 

",,, .. I,,,.,,n; Representative 
Government accredited to the 

CITY OF DANZIG t 

1""""1.1..1;1)''''''' of Health; Delegate of the 
to the Office intern a-

. Head of the 
AdmirJti.su'ati(m at Da.nz.ig. 

DOMINICAN REPUBLIC 

Doctor L. M. B£TANCES. 

of and Science; Biologist 
at the Embryology Laboratory of the Colw 

EGYPT 

JVJ,U'U<UUI;U Abdd Salam El GUlNDY. 

of the Royal Egyptian Legation 
Delegate of the Egyp­

at the i<Office 

MAH:fOUZ. Bey. 
Assistant of the Government 

HOSPlt:als, Public Health Department, 

culture. 

SPAIN 
Delegates: 

.LJA'L""'I<;;U'_y M. Emilio de PALACIOS. 

Extraordinary and Mi.n.ister 
Switzerland . 

....... ,w.:>,.u BUSTAMANTE ROMERO. 

of the Pharmaceutical Service of the 
for the IDterior. 

"-"'J~\J'l:< y GOMEZ DE 

of Medicine at Barcelona. 

Substitute Delegate: 
M. de ARENZANA. 

at Geneva. 

FINLAND 
Delegate: 

M. Urho TOIVOLA. 

of Legation; Director 
rush Secretariat accredited to the ........ ,""" " .... 
Nations. 

end 
Ddell'ation of tbe Free City withdrew before the 



et d'Indo-
chine. 

M. PERROT. 

Inspccteur 
vice-doyen de la 

et 
pharmacie de 

M. 
Consul. 

Experts: 
M. CHiRON. 

Administrateur 

Deiegue: 
M. Vassili DENDRAMIS. 

Charge d'affaires a. 
Expert; 

Le professeur Em. J. EMMANUEL. 

Professeur de chimie 
l'Universite d' Athenes. J.U"UU"Jl", 

superieur 

HONGRIE 
Diligue: 

M. ZoltAn BARANY AI. 

Directeur du secretariat 
. pres de la Societe des Nations. 

INDE 
Dillguls: 

M. J. CAMPBELL., C.S.I., O.B.E., I.C.S. 
( en retraite). 

M. H. CLAYTON, C1.E., 1.C.S. 
M. J. C. WALTON. 

Expert: 
M. G. A. Levett YEATS, C.1.E.) 1.5.0., V.D. 

ETAT LIBRE D'IRLANDE 
DeLegut: 

M. Michael MACWHITE. 

au-

Representant de PEtat libre d'Irlande au~ 
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M.iniste.r of 
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for Asia at the Ministry for Foreign Affairs. 
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M. PERROT. 

Inspector of Pharmacies; Professor 
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Expert: 
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Colonial Administrator. 
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Delegate: 

M. Vass.ili DENORAM.Is. 
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Em. J. EMMANllEL. 

Professor of Pharmaceutical Chemistry at 
University of Athens; Member of the 

:--."'n. ..... m ... Council of Public Health, Greece. 

HUNGARY 
Delegate: 

M. 

Delegates: 
His .L:IA\,..'-U.'-'''''' 

Hungarian Secre­
to the League of N atio~. 

a.B.E.) I.C.S. 

I.e.s. 

1.S.O.) YD. 

STATE 

State ac­
Nations. 



docteur Corom. 
SowHlirecteur des ... VL ........ '''''' 

tration des 

De16gues: 
KAKU. 

gouverneur du Gouvemement 
general de 

Yo taro SUGlMURA. 

Conseiller Chef-adjoint du 
Bureau imperial du Japon a 1a Societe des 
Nations .. 

Conseillers techniques: 

docteur Mikinosuke 
' .. n .. ,,,.,,,,,,, Mitsuzo 

Di16guA: 
M. Charles VERMAIllE. 

Consul a Geneve. 

Deligue: 
docteur A. 

Consul a 

DeUgul.r: 

NICARAGUA 

PAYS-BAS 

Excellence Ie J. LOUDON. 

Docteur en politiques. Envoye ex-
traordinaire et Minjstre pl6llpotcntiaire en 
France. 

W. G. van 
President de 1a UUIUJ..l..LI..l.1>:>.I'U1 consultative 
l'opium et autres drogues nuisibles 
Societe des 

docteur J. B. M ........ V,J:,HJ:::,KvJCl. 

Inspecteur 
publique. 

M. A. D. A. de ANGELINO. 

Secretaire pour 
Gouvernement 

Conseiller techniqu8: 
H. van Ebbenborst 

DeUgue: 
Altesse Ie prince 
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Riza Khan 
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Le docteur W. UHUUL 
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Delegue Gouvemement 
rOffice mvernaOClnru d'hygie.ne. 
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Son Excellence M. K2r'thr.'''n'' .... FERREIRA. 

Is. 

Envoye et Ministre pIenipo-
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Vice-Director of Customs and Indirect 
Taxation .. 

JAPAN 

Saga taro KAKU. 

Former Civil 
General of Taiwan. 

Yotaro SUGIMURA. 

Counsellor of 
the Imperial JQ,~J<1UI;;;)(; 
of Nations. 
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Delegate: 

M. Charles 
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Delegate: 
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of the Govemment-

Excellency Ie .JVI.u\"u,~l J. LoUDON. 
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dinary and Minister Plenipotentiary 
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M. A. D. A. de ANGBLINo. 

Secretary for V ..... Lll'-"\.. Affairs to the 
ment of the Indies. 

Expert: 
M. H. van ~~''''''U~VA 

Delegate: 

His Highnes<£ 
ARFA-ED-DoWLEH. 

Ambassador; 

Delegate: 

Doctor W. CHODZKO. 

TENGBERGEN. 

RizaKhan 

Minister 

Former of Health; 
to the 

PORTUGAL 
Delegates: 

His Excellency M. Bartholomeu FERREIRA. 

Envoy Extraordinary and Mi.nister Pleni­
potentiary Switzerland. 



Excellence Ie docteur Rodrigo ~U'UI<J'''' 
Gouverneur de Macao. 

ROUMANIE 
DelBgue: 

Excellence M. N. P. COMNENE. 

Envayt extraordlnaire et Ministre pl~nipo­
tentiaire en Suisse. 

DeUgues suppUants: 
M. E. TIMCIUC. 

Corurul gen&al. 
M. D. MOIUAUD. 

Vice-consul a Geneve. 

ROYAUME DES SERBES, CROATES 
SLOVENES 

DeLegues: 
Excellence M. M. JOVANOVITCH. 

Envaye extraordinaire et Ministre pienipo­
tentiaire en Suisse. 

Milivoyo PIL Y A. 

lnSpeC:tCllf au Ministcre du Commerce. 

M. MiLITCHEVlTCH. 

Seaitaire de la confederation des corpora­
tions indrntrielles du Royaume des Serbes, 
VH''''''''~ et Slovenes. 

SIAM 
DllAgues: 

Ie Prince CHAROON. 

extraordina.ire et Min.istre plerupo­
tcntiaire en France. 
Altesse Serenissime Ie prince DAMRAS. 

Charge d'affaires a La Haye. 

SUEDE 
DJUgue: 

M. 

Rudolf SJCESTRAND. 
Conseiller pour Ies Affaires sociales, en 
dence a Geneve. 

Chef de clivi· 
du Departernent 

~""">rIN> federal de i'Hygiene pu-

Adjoint au chef de la division du commerce 
f6dtral de l'Economie 

cfu directoire de I'Union 
du commerce et de }'industrie. 

Consei11er technique: 
M. 

a 1a des Affaires etran-
au Departement politique federal. 
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.l.:4A:I..=I<;;,U.I. ... Doctor Rodrigo RODRlGUl!.!:I. 

Governor of Macao. 

ROUMANIA 

£.tX'lXlltaU;y M. N. P. COMNENE: 

Minister Pleni-

Substitute Delegates: 

JJ.;C'-'LIt.ILmI.1l at Geneva. 

SERBS~ CROATS 
AND SLOVENES 

Pleni-

Confederation of Industrial 
~f\1'"I"in":ltil"n., of the Kingdom of the Serbs, 

and Slovenes. 

M. PEQUICNOT. 

M. HULFTEGGER.. 

Expert: 
M. SECRETAN. 

Secretary at 
of the 

SIAM 

Minister PIeni-

mesoc)Us. in residence at . 



TCHECOSLOVAQUIE 

DIUgu1: 
M. F. VEVERKA. 

extraordinaire et 
en Suisse. D6legue 

de la Soci€te des Nations. 

DeUgui suppliant: 

TURQUIE 

Bey. 
Sous-SecrcHaire d'Etat au Ministere de 
l' Agriculture. 

professeur NouruoDfN Bey. 
Professeur de chimie agricole a l' ecole supe­

d'agricukure de Constantinople. 

URUGUAY 

""' ..... ''''"'ll .... U~_ .... M. Enrique 
lUll""'"'' extraordinaire et "'''-<''LLO..I<l'''' 
....... , ........ ' .... en Suisse. 

VENEZUELA 

........ ~ ...... u Francisco J. DUARTE. 

Consul a Geneve. 

Conference a tenu ses sea.ncc::s entre Ie 
17 novembre 1924 et Ie 19 !evrier 1 

Conference a adopte la 
aux en date de ce 

Conference a <ox'''''''',,,''', 
en date de ce jour. 

;l"InVI'YUUln relative 

;"' ..... p." ..... , ... a adopte, en outre, 

I. 

Comerence reconnaft 
a la Convention relative aux signee 
ce jour, de produire son plein et e.ntier effet, il 
est qu'e1le re~oive une aussi 
ete:OCHle que possible dans 

protectorats et 
mention a I'article 39 

fa Conference "'-"'1.'lllll\. 

les gouvernements pren­
Ie d€Iai Ie plus r<'!TI,nrn,rh" les dispo-

necessaires a cet et que Ie nombre 
colonies, pOSSessi.ODSs et ter-
souHraits a l' action 

et:re Iiduit au miininlU1Jrl. 

II. 

Conference recommande que chaque gau­
vernement envisage 1a possibilite d'interdi.re Ie 
t:ra.n8port, par des navires son pavilion, 

tout envoi de Pune des visces par 
la ...... Ull1"<.,1.. ...... 'u. 
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CZECHOSLOVAKIA 

Delegate: 

His Excellency M. F. 
Envoy Extraordinary 
potentiary in 
gate accredited to 

Minister Pleni­
; Pennanent Dele­

League of Nations. 

Substitute Delegate: 
M. Jean REISSER. 

First of _~~,_"~'" 

Delegates: 
Mehmed SUREYA Bey. 

Under-Secretary of at the Ministry 
of Agriculture. 

Professor NOURlDDIN 

Professor of .UjI;U,",'.l.u11.U Chemistry at the 
o~ Constantinople. School of 

Delegate: 
His L"~ •• ~ .. ,._ 

Delegate: 
Doctor 

Consul at '-JLJLJLV,Q.. 

The held meetings between No-
vember and February 19th, 1 

The adopted the Convention re-
lating to 1Janll(~OI.lS which bears to-day's 
date. 

the 

adopted the 
resolutions: 

1. 

earnest 

\.v ........... ,"'. PIDSSC::s8I()ns, protectorates or tl"n";t1'l:nt"lI: 

the operation of the 
" .... "" ........ to a minimum. 

II. 

The Conference rec.ommends that 
eroment consider the jJ"""'''U.l.U 

ding the in any ship 
its flag any consignment of the 
ered by the Convention: 



autorisation d'exporta~ 
rlP,n,.....,'" pour eel envoi, conior-

me~m!::nt awe d.e la Convention, et 
ne soit accompagne d'Wle copic 

cette autarisation au de tout certi­
OeJroulteInelt qui pauna etre delivre; 

Oelitll:taOlon autre que celle in­
I'<l,,ytnri .. ,.l-ir.n d'exportation ou Ie 

IV. 
""15"" .... , .... l'intCret qu~il y aurait, 

"i"f'rl<IT1~ cas, des negocianlS qui 
auront re«;u du gouvernement une licence en 

Ie commerce des substances vides 
de fournir une caution ade­

banque suffisante 
contre toute ope­

de leur part. 
V. 

U1<:;" GUO"C prie Ie ConseU de la Societe 
d'exammer la suggestion qui a ete 

cOUr<! des debalS, not.amment par 
de ·Perse, et tendant a la nomina­

qui serait chargee de 
pays producteurs 

d'opium, en vue (k proceder, en collaboration 
avec eux) a line etude attentive des difficuItes 

la de la production de. 
donner son avis sur 

etre prises pour per­
quantites nece.ssaires 

hP""'",,, nleaI1C~lu.x et "Vl"..iUH.1\.j 

Ie Conseil de Ja ~Oclett 
d.'inviter Ie Comite d'hygiene a eJUl.-

a s'il y lieu de consulter 
........ " .. i'''' .... ,V .. '''-' d'hygiene publique au sujet 

par ks articles 8 et 10 afin 
une premiere. decision quant 

ne pouvant donner lieu a. la 
et une premiere recommandation 

quant a tout autre stupenant susceptible d'etre 
soumis aux de la Convention, 

nOtlll,ees .... 4<"" .... ,~ que ladite Convention 

VII. 
,.,.."'~ ... ,' .......... '" prie Ie Conse.il de la Societe 

vouloir decider de faire ren­
Q(:'JJenses du Secretariat ce1les du 

~1'T"U1f'I"'C< administratif's. 
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(1) Unless an export 
been,issued in respect of 
accordance with the 

has 

vention, and the .. '-' ....... 'v ....... ""~~ 
by an official copy 
of any diversion 
sued; 

(2 ) To any ..... """,-LU .. 'u. ... u 

tination A"'<-B ..... " ...... ,""' 

countries. 

>4rr,F'nr,nn to the advisa­
dealers who 

~\J''''M'lm, .. nt to trade in the 
substances covered by Convention to deposit 
or gJVe a sum of money sufficient to 

u.",~". their cn-

V. 
of the 

asks the Council of 
the Health Com­
whether it would 

'"'v • ..., .... the International Health 
regarding the products mentioned in 
8 and 10, in order that, if so. a decision 

which cannot give rise 
a recommendation con­

other drugs which might come under 
Convention may be notified 

the entry into force of the 

VII. l 
Uon.te~reI1Ce ,.p,.,n".'t" the Council of the 
of N atiollS to to include in the 

the Secretariat the expenses of the 
ad~ativesennc~. 



n est bien entendu conU'ac-
tantcs qui ne soot pas ... " ...... "'. de Ill. 
participeront dans ces U<;;I~~ sur une echclle 
fixee d'accord avec Ie Conseil. 

Au moment de 
gue de la Perse a fait la 

"Le deIegue de la 
ment aux mstrucUC)n8 
declare 

Au moment de signer Ie 
guc de Siam a faitla d~claration 

HEn signant la Convention et Ie 
Acte final, la delegation siamoise dcklare que, 
n'ayant pas d'mstructions au 
indien, qui ne figurait pas 
I'ordre du jour de la Conference, la u"" .... ".:x.­
tion siamoise est tenue de 
au chapitrc HI en ce 
tions galeniques du 
chapitre.s IV et V uniquemcnt en 
concerne Ie chanvre indien!' 

En foi de 
sent Acte. 

oot 1e 

F AlT a Genevc:, te dix~neuf f6vrier mil neui 
cent vingt-<.inq, en 
depos6e dans les archives du .'p"rj>lr~ 

Societe des Nations; copic coniorme en sera 
rem.ise a. tous les Etats a la 
rence. 

Le Prhident: 
The President: 

HerIuf ZAFILE. 

ALBANIE 

ALLEMAGNE 

AUSTRALIE 
M.L. 

BELGIQUE 

Dr 

BOLNIE 

EMPIRE BRITANNIQUE 
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It is understood 
which are not Members of 
their share of the expenses in lItN'n,..ril'Ifll'.t' 

scale to be drawn up by 
CounciL 

At the moment of signing 
delegate of Persia made the 
tion: 

"The Persian Delegate, acting on 
tions {rom his Government, declares that he 
signs the Convention ad re/eum.dum 
ject to the League of Na.tions 

request as set forth 
dum." 

At the moment of signing the 
delegate of Siam made the >VUlVVYUJ'" ,.. ... ,~."'."'. 

tion: 
"In signing the Convention 

Final Act, the Siamese del:eg.:l.t!()O 
declare that, having no 

of hemp, 
on the agenda of the Conference, 

".no.,LA',",~" delegation is obliged to make reserva-
tion of Chapter III in regard to 

of Indian hemp and of 
IV and V solely in regard to Indian hemp." 

In faith whereof the delegates have 
the prest-nt Act. 

DoNE at Geneva, the nineteenth day of 
mary, one thousand nine hundred and 
five, in a single copy, which shall be deJ:~o,Slted 
in the archives of the Secretariat of the --'-a--­
DE Nations and of which authenticated 

be delivered to all States represented at the 

Rachel E. CROWD;'. 

ALBANIA 

GERMANY 

AUSTRALIA 

BELGIUM 

BOLIVIA 

BRITISH EMPIRE 
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Vass.ili lliNDRAMlS 

HONGRlE HUNGARY 
de 'BARANYAI Zoltan 

JAPON JAPAN 
S.KAx.u 

Y. SUGIMURA 

LUXEMBOURG LUXEMBURG 
Ch. G. VERMAIJU? 

PAYS-BAS NETIIERLANDS 
V. WETTUll 

J. B. M. COEBERGH 

A. D. A. de KAT ANGELINO 

PERSE PERSIA 
Prince ARFA-ED-DOVLEH MIRZA RnA KHAN 

POLOGNE POLAND 
CHODZKO 

PORTIJGAL PORTUGAL 
A. M. Bartholomeu FERR.&IRA 

R. J. RODRIGUES 

SIAM SIAM 

DAMRAS 
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